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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P.(C) 14138/2025
ANIL SHEKHAWAT ... Petitioner
Through:  Mr. Vivek Shedl, Adv.

VErsus

DIRECTOR GENERAL BORDER SECURITY
FOrRCE L Respondent
Through:  Mr. Sahg Garg, SPC

CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
% 12.09.2025

C.HARI SHANKAR, J.

1. The only prayer in this petition is for a direction to the
respondent to take a decision on the post confirmation petition dated 8
August 2025 preferred by the petitioner.

2. Though the respondents were under the impression, as they
submit, that the petition has not been received in the office of the
Director General, Mr. Shedl has pointed out from Annexure P-8 to the
petitioner that it was officially forwarded. It isnow for the respondent
to ensure that the petition is dealt with.

3. Accordingly, we dispose of this writ petition with a direction to
the respondent to take a decision on the post confirmation petition of
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the petitioner within a period of six weeks from today.

4. The decision, as and when taken, shall be communicated to the
petitioner forthwith. Should the petitioner continue to remain
aggrieved, the rights of the petitioner to challenge the decision, in
accordance with law, would remain reserved.

5. The petition is allowed.

C. HARI SHANKAR, J.

OM PRAKASH SHUKLA, J.
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